










































Ginni 
 

IN THE NATIONAL COMPANY LAW TRIBUNAL 
NEW DELHI BENCH (COURT – II) 

Item No.108 
(IB)-702/ND/2018  

New-IA/2543/2021 
IN THE MATTER OF:  
Super Print Services … Applicant/Petitioner 

                     Versus   

M/s. Xalta Food and Beverages Pvt. Ltd. … Respondent 

 
Under Section: 9 of IBC, 2016 

Order delivered on 11.06.2021 
 

CORAM: 

SHRI. ABNI RANJAN KUMAR SINHA,         SHRI. L. N. GUPTA,  
HON’BLE MEMBER (J)           HON’BLE MEMBER (T) 
 

PRESENT:  

Mr. Abhishek Anand Adv. & Mr. Mohak Sharma Adv. for Ex-directors, Mr. 

Naveen Kumar Jain - Liquidator in Person 

 

ORDER 
 

IA-2543/2021: By filing this IA, the Applicant has prayed for exclusion of 

period form 15th June, 2019 to 9th June, 2021 in computing the period of the 
liquidation of the Corporate Debtor. Heard Ld. Counsel appearing for the 

Applicant/Liquidator and perused the averments made in the application. 

In the course of hearing, Ld. Counsel appearing for the Liquidator submitted 
although he has prayed for exclusion of the period from 15th June, 2019 to 
9th June, 2021 but at present, he is pressing for exclusion of periods only on 

the ground of lockdowns imposed by the Central & State Government, from 
24th March, 2020 to 30th June, 2020 and later, from 20th April, 2021 to 6th 

June, 2021 by the State Government of Delhi. Since in other matters too, we 
have excluded the period on the ground of lockdown, by applying the same 
principle, we hereby exclude the  period from 24th March, 2020 to 30th June, 

2020 (i.e. 97 days) and from 20th April, 2021 to 6th June, 2021 (i.e. 48 days), 
while calculating the period of liquidation. 

 

With this, the present application stands disposed of. 

         Sd/-        Sd/- 

  (L.N. GUPTA)                                          (ABNI RANJAN KUMAR SINHA) 
  MEMBER (T)                                                  MEMBER (J)

  


